Form A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KONVERGE HEALTHCARE PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor KONVERGE HEALTHCARE PRIVATE
LIMITED
2. Date of incorporation of corporate debtor 05-12-2014
3. Authority under which corporate debtor is incorporated / | ROC-BENGALURU
registered
4. Corporate Identity No. / Limited Liability Identification | U24232KA2014PTC077624
No. of corporate debtor
5 Address of the registered office and principal office (if | # 153, Sector-5, HSR Layout, Bangalore-
any) of corporate debtor 5601102
6. Insolvency commencement date in respect of corporate | Order pronounced on: 06-11-2024
debtor Order received on: 08-11-2024
7: Estimated date of closure of insolvency resolution process | 07-05-2025 .
8. Name and registration number of the insolvency Kalpana Kamlesh Gandhi
professional acting as interim resolution professional IBBI/IPA-001/IP-P-02635/2022-2023/14164
9. Address and e-mail of the interim resolution professional, '
as registered with the Board Add: 302, Emperor, L T Road, Borivali(West),
Mumbai - 400092
Email ID: kalpanagandhica@gmail.com
10. | Address and e-mail to be used for correspondence with the
interim resolution professional Add: B-2/304, Dhan Vaibhav CHS, Jambli
Galli, Borivali (West), Mumbai - 400092
Email ID: cirp konvergehealthcare@email
11. | Last date for submission of claims 22-11-2024
12. | Classes of creditors, if any, under clause (b) of sub-section | Nil
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | Not applicable
Authorised Representative of creditors in a class (Three
names for each class)
14, (a) Relevant Forms and Web link: https://ibbi.cov.in/

(b) Details of authorized representatives
are available at:

Physical Address: B-2/304, Dhan Vaibhav
CHS, Jambli Galli, Borivali (West), Mumbai -
400092

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Konverge Healthcare Private Limited 06-11-2024 [mail received from
NCLT on 08-11-2024].

The creditors of Konverge Healthcare Private Limited, are hereby called upon to submit their claims with proof on
or before 22-11-2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class {Nil}in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
Date and Place

Kalpana Kamlesh Gandhi
08-11-2024 at Mumbai




r. S 1vl =T, | @ | Registered Office: HOFC Bank House,
R Senapali Bapat Marg, Lower Parel (West),

We understand your world | Mumbai - 400 013 and having one of its office as
Retad Portfolio Management al HDFC Bank Lid, 1sf Floor, |-Think Techno Campus,
Kanjurmarg {East] Mumbal — 400042,

SALE INTIMATION AND PUBLIC NOTICE FOR SALE
OF SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Borrowers of HDFC Bank Lid, (the "Bank™) are heraby notified
regarding the sale of secunbes pledged to the Bank, for availing credit facilities in the
nature of LoanOverdralt Against Securibies
Due 1o persistent default by the Bosrowers in making repayment of the outstanding dues
a5 per agreed loan terms, the below loan accounis are in delinguent sialus. The Bank
has issued mulliple nodices to these Borrowers, inchuding the final sale notice on the
below-mentioned date whareby, Bank had invoked the pladge and provided 7 days'tima
o the Borrower to repay the enfire outztanding dues in the below accounts, failing
which, Bank would be at liberty to s2il the pledged securities without issuing further
natice in thes regard,
The Borrowers have neglected and failed to make due repayments, therefore, Bank
in exercise of its rights under the foan agreement as a pledgee has decided to sell /
dispose off the Securities on or after 16" November, 2024 for recovering the dues
owed by the Borrowers 1o the Bank. The Borrowers are, aizo, nofified that, if at any
time, the value of the pledged securities falis further due to volatility in the siock
marke! to create further deficiency In the margin requirement then Bank shall al its
discration sedl the pledged security within ane (1) calendar day, withoul any further
nofice in this regard. The Borrowen s} shall remain fiable to the Bank for repayment of
any remainmg outsianding amount, post adjustment of the proceeds fmom sale of
pledged securilies:

| Loan Outstandin
5:; Account Borrower's Name Allmunt as i?n g a?:ﬁ;::m
| Number E" Nov., 2024

1 | X0O2167 | G SOMASUNDAR 29.143.37 | 0B-Nov-24 |
2| XXx03603 SRIDHARAMURTHY P 34774354 | OB-Mav-24
:3 XAxx4ra2 | SHANRAR MakDaL 36682100 | 28-0ct24
(4 [ XAOOCIETT | RAJU K B3 26285 | 2B-Oct-24
15 | XRxXET55 | DEEPARKLUMAR M DUMANVAT 78.506.93 | 0OB-Mov-24
|6 | AXARATET | SUNITA S HOSGOUDA 1997 515.53 | 19:0ct-24
7 | XxxXE144 | RAJAYYAR 51050144 | O6-Nov-24
(& | AXX10B8 | LOKESHC R .91, 79662 | 19-Oct-24
Date : 09.11.2024 Sdl-
Place : Karnataka HOFC BANK LTD,

FORM A
FUBLIC ANNOUNCEMENT

[Linder Reguation & of lhe nsahency and Banknuptey Boand of Inds (Inschancy Rescluban Process
for Corporate Parsans] Regulations, 2046]
FOR THE ATTENTHON OF THE CREDITORS OF KORDASH HANDLERS & LOGISTICS PYT LTD
[FORMERLY KNOWN A5 WLM LOGISTICS PARKS PRIVATE LIMITED)

RELEVANT PARTICULARS

1 [Mame of the corporsiedebior Hordash Handlers And Logistics Private Limited

¢ |Date alfncorporationaf comporate debiar 4. 12207

3 [Authoriy under which corporate deblor is[ROGC Bangakors
_[ncorporsted/regstered
4 |Creparale ldenbly No. of he comporale deblar
5 |Adoress of the regsiersd affice and principa (Mo, 12818, 4th Floce, 15l Main, Opg. Sy
Temple, 3 Rosd, Wilson Garden, Sangalare,
Eamataka, BE00ETY

08,11 2024

L5201 KAZDOTPTCO4552
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comparabe cablar

T [Eslimaled date o closure of insalvency|06.05.2025

resokilipn process

| B |Meme and registration number of the insalvancy [MITIN DAZE

prafessenal acling &% intérim resolubion| BEAPA-00TIP-PIZ21AMA00-202 11 3405

professicnsl |

|Adoress and e-mal af the mtenm resolubian | F-68, Seciar-A, Metropolitan Go-Operative Housing

protessional, as regrstaned wilh he Baard Sacialy Limited, Police Slafion- Pragat Madan,

Canal Soulh Road, Kolkata, 'Wesl Berngal, TOO10G

daga.nitin.ce@gmall,com

F-68, Sectar-A, Metropolitan Co-Clpsarative Housing

Sackly Limited, Police Sla%on- Pragali Maidan,

Canal South Foad, Kolkata, Weat Bergal, TOO105
daga.nitin.ca@gmail.com

11 |Last data far submission of dams 20,11 2024

[ 717 [Classes of crednars, I &ny, UNOer Clauss (0] of [M.A.

sub-section [6A) of section 21, ascarained by

the nerim resalution professional

13 ({Mames of Ingobency Profagsionals identified 1o)M.A.

actas Authorized Reqpresentafive of craditoms in 8
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b Details af authorized representatrvas are

availableal

Malice is haraby guen thed the Malional Company Law Tribunal has cedarad tha commencamant of 2

corparale insalvency resaluion process of Koedash Handlers and Logistcs Private Limited

{Farmerly known a5 WLM Logistics Parks Private Limibed)on 06,11, 2024

The creditors of Kordash Handlers and Logistics Private Limied (Formerdy known as WL

Logistics Parks Private Limited), ere hereby caled wpon $o submit their desms with proof on or befiong
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Hai-

Mitin Deagi

interim Resolutien Professional

In the matier of Kordash Handlers and Logistics Privats Limited

Oata 0811, 2024
Flace - Kolketa

FORM NO. 14

[See Regulation 33(2)]

By Regd.A/D, Dasti failing
which by publication.

Government of India Ministry of Finance Department of Financial Services
Debts Recovery Tribunal - Il Karnataka (Bangalore)
4th Floor , Telephone House, Raj Bhavan Road,Bengaluru,Pincode - 560001.

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
DUE TO BANKS AND FINANCIAL INSTITUTIONS ACT, 1993 AND RULE 2
OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.
RC/2043/2017 IN
TA NO. 783/2017

PUNJAB NATIONAL BANK
Versus
M/S SAI ELECTROPLATES AND OTHERS

To,
PUNJABNATIONALBANK, BRAT 2627, MG Road, BANGALORE-560001.
Vs CERTIFICATE HOLDER
(CD1)M/S.SAI ELECTROPLATES
Shed NO. V-44 8th Cross, 2nd Stage, Peenya Industrial Area,
Peenya, Banaglore-560058 . Rep By Its Proprietor, MR. SATISH.M
(CD2)M/S UNITED CRAFTS
No.4, Ist Cross, Nayandhalli West, Mysore Road, Bangalore.
Represented By Its Proprietor Mr. Vishnu Reddy.K.M.
(CD 3) M/S. SRINIDHIAPPARELS
No.5, 2nd Floor, Nayandahalli West, Mysore Road Bangalore.
ALSOAT: M/s.Srinidhi Apparels,
No.175,1st Main Road Udi Main Road, K.r. Puram Bangalore-560039.
Represented By Its Proprietor
(CD 4) MR. SATISH M. S/O.MR.MUNIRAJU
No.11, 1st Cross, 2nd Main Road, Rajagopalanagar,
Peenya 2nd Stage, Bangalore-560058.
(CD 5) MR. VISHNU REDDY, S/O.LATE.K.M.MADHAVA REDDY,
No.175, Ist Cross, Udi Main Road K.r.puram, Bangalore.
AND ALSO AT: Mr. Vishnu Reddy Municipal, No.19, Sy.no.4/1 Binnamangala
Manavarthkaval Village, B.m.krishnamurthy Nagar, Near: Swamy Vivekanaanda
Metro Railway Station, Old Madras Road, Bangalore-560038.
(CD 6) MR. KUMAR REDDY K.K. S/O. LATE. KM.MADHAVA REDDY,
No.175,1st Cross, Udi Main Road, K.r. Puram, Bangalore
AndAlso At : Mr. Kumar Reddy K.M
No.119, Sy.no.4/1, Binnamangalamana Varthkaval Village, BM. Krishnamurthy
Nagar, Near: Swamy Vivekanaanda Metro Railway Station, Old Madras Roads
Bangalore-560038.
This is to notify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
BENGALURU(DRT 2)in TA/783/2017 an amount of Rs 36944831.00 (Rupees Three
Crore Sixty Nine Lakhs Forty Four Thousands Eight Hundred Thirty One Only)
along with pendentellite and future interest as stated in RC till realization and costs of
Rs.2,32,631/- has become due against you (Jointly and severally/ Fully/Limited)
Further penal interest at 2% at simple also applicable as per RC.
2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of
Debts Due to Banks and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.
4. You are hereby ordered to appear before the undersigned within 15 days receipt of
this notice for further proceedings.
5.Inaddition to the sum aforesaid, you will also be liable to pay:
(a)Such interests as is payable for the period commencing immediately after this notice
of'the certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other processes and all other proceedings taken for recovering the amount due.
Givenunder my hand and the seal of the Tribunal, on this date: 19/06/2024.
Note : Attention is invited to Rule 16 of the Second Schedule of the Income Tax Act
1961 read with recovery of Debts Due to Banks and Financial Institutions Act, 1993
which is reproduced below:
“Rule16(1) where a notice has been served on a defaulter under Rule 2, the defaulter
or his representative in interest shall not be competent to mortgage, charge, lease or
otherwise deal with any property belonging to him except with the permsission of
the Debts Recovery Officer, nor shall any civil court issue any process against such
property in execution of a decree for the payment of money.
2) Where an attachment has been made under this schedule any private transfer or
delivery of the property attached or of any interest therein and any payment to the
defaulter of any debt, dividend or other monies contrary to such attachment, shall be
void, as against all claims enforceable under the attachment”.
3)You are also liable to disclose your assets both movable and immovable to this
Tribunal along with the Income Tax Returns of last 5 year. Sd/

RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL BANGALORE (DRT 2)
Copy to: PUNJAB NATIONAL BANK
You are directed that the payment made, if any, b by the Certificate Debtor(s) be
credited to the consolidated account of all debts due in this case from the
Certificate Debtor(s) and the Recovery officer kept posted with the payment
positionregularly.
The consolidated account so maintained will be subject to the verification of the
Recovery Officer. You are further directed to submit an up to date statement of the
total claim in respect of the above matter and full details of property particulars

wherefrom the recovery of the debt is to be made.

dar1 & Canara Bank < CANARA BANK

==y YELAHANKA DAIRY
e ey CROSS BRANCH, BANGALORE-560064

Online Gold Auction Notice

Whereas the authorized officer of CANARA BANK, YELAHANKA DAIRY CROSS 10491 issued
Sale notice(s) calling upon the borrower to clear the dues in gold loan availed by him. The borrower
had failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned will conduct online auction of the gold ornaments strictly on “As is What is Basis"&
“Whatever there is Basis"& “Without recourse Basis”. The auction will be conducted online through
https://egold.auctiontiger.neton 27-11-2024 at 12:00PM to 03:00PM

Sl. Borrower - Gross Weight & | Date of Inspection EMD account
No. LAN Net Weight & EMD Details
1 | E SHIVA KUMAR 34.3 and 30 27-11-2024 209272434

LOAN NO 180198660740 and Rs. 22000/-| IFSC CODE CNRB0010491

Please contact 6352634523 or 9023724780 for more information.
Visit https:/legold.auctiontiger.net for detailed terms & conditions.

Sd/-
Manager

Repco Home Finance Limited
— ARB-Bangalore : No 109, First Floor,
Wing, Mittal Towear, M.G.Road, Bangaturu-580001

E - AUCTION SALE NOTICE

Sale of Immovable Properties Mortgaged to Repeo Home Finance Lid, Under Securitisation

and Reconstruction of Financial Assets And Enforcement of Security Interast Act 2002
‘Wharaas the Borrower: MrPMarayama, S0 M Fothidngsizh, Co-Berrewer: Mrs Ravanamma,
Wio P Marayens, Guarantor: Mrs. K. Swarnalatha, W'o PKrishnaiah have borowed monay fom Repeo
Home Finance Limited, Bangalore Branch hive rinsherned 1o (ARE Bangalone Branch) against the
mortgage of the immovable property more fully deserbed in the schedule hereundar Since the
Bornowen's [aed b repay the laan amaunl, the Company kas issoed o Damand Molice urder Saclion
1302} of tha Sarfaesi Act 2002 on 18.05.2023 callmg upon them to repay the amaount merdianed in the
nofice wida Loam Account Mo 1121850002933 (Now 2581890000177), baing ¥ 12548240 a5 on
17 05.2027 logether with furiher imerest, oosls and axpenses wilten 60 davs fram the dete of the said
nofice
‘Wheraas the Borowes & Co-Barowess having faillad fo pay the amount duwe ta the Company s called far
in thir said demand nalice, ha Company has Rken possession ol Me secund as5e mang Tuly descrbed
intha schadile hansunder by Issuing Possassion Motice under Section 13(4) of the Actan08 1. 3023,
Wharaas (he Bormiwers having laled b pay 1he duas in fll, e secused srediior, Repoo Home Finance
Limited has decidad to saf the under mentionad securad essetin “As s where |s condition® and “As
is whal is conditicn™ under Saclion 13(4) af thé Act read with Rules 8 & 9 ol the  Secuwsily nbensd
iEnfercement) Rutes 2002 far realization of e debis duss to the Campary, The dues of the Bomower
witk Loan Account Mo 1121890002533 (Now 2581890000177), being T 16,95 4680 a=an 06.71.2024,

L] ' B 0 i W L) 2] ) = iLi i

Last Date & time for i-l-lhl'l'li-ﬂinﬂ E-Tenders: 12.12.2024, 04.00 p.m

DESCRIPTIOM OF THE PROPERTY: Al paris end parcel of land and bulding, situsfed at
Wesham porlion al Vacanl Sile :J-r.:_rin!_; MO A7 Khatha Mo 522, lormed in Assessmenl MogE, silsaked at
Kemmagondanahai Vikage, Yeswanthgur Hobd, Bangalore Moeth Teluk, now preseniy comes under fie
ks of Bruhath Bengaduru Mahanagara Pabke (BEMP). Maasuring: Eastba Wasl 208aet, Narh to Seuth
Atdest And Boynded on: E&st by, Eastern poron of gile Mo 42, West byt Siteod1; Mo by Site Mo 31
South iy 20 fieat Fload

EMDy 1 of

RESERVE PRICE FPP XA 10 EMD:

Winirum Bid
Incrament Amoun

SATURDAY, NOVEMBER 9 , 2024

PUBLIC NOTICE

Genaral Public are hereby Infarmed, That my
clignt Sri Maveen Kumur T Sio late
Thimmarayappa, aged about 31 years rasiding
gl Mo 33, Chunchughatla, Bofinur Main Hoad,
Farakunts Fosl, Bengalure-S8EE6L, reprasenls
that onginal sale deed dated 2091576, wde
document Mo B34/ 876-TT, Book Mo 1, vwoiums
Mo 11828, & page Mo 65 1o &7 sxecuted by Sn.
Baltanna and his mwnor children's in favowr ol
Thimmarayappa, ofgral Sakeceed dated §1-05-
1975 vide document G768/ 157576, Book Mgd,
yolamee Mo 1147, at page No 2170 219, execited
by 5. Sidcappain favour of 5. Thimmaraysppa
and Reciification deed, daled 04-12-1536, vida
document No S085/19658-87, Book ko 1 volume
Mo 2508, & page No 14310 150 executed by Sri
Muniyappa Sfo Late Siddappa, in fvour of 3ri
Thimmarayappa registerad in the offce of sub-
registrar Bangaluru south Taluk, Bangalun, which
Fave besn lask' misplaced in e BMTC Bus
traneling from City Marked i Kothnur Bis Slop,
argund 11 AM an 19-10-2024, in which my cliend
has lodged comglaind on 26-10-2024 %0 tha
Baranakunle pabca station around 7-20 PM ol
Saral No 1306049 and lost report Mo 1306045/
2024, any personis in possession of the aforesad
docimments may return the same fo me of my
gdvocate, heving ary one may any 5ot claim over
the sad property may ladge their obeclion ! film
their chjection wilth in T days fram ks day 1o lha
Ly i)
SCHEDULE PROPERTY
1, All that piece and parcel of the property baanng
old Sy T2{5, New Sy Mo 1725, measuring 1 acra
situated at Kothur Willage, Uttrahalli Hobli,
Eengaluru South Taluk @nd bounded om -
East by : Sri. L5, Srinivas property, West by :
Sri, Venkatshamappa property, Narth by : 5ri.
Obanna's property, South by ©  Remaining
land purchased From Slddappa property.,
2, Al thaat prece and parcel of the progesty bearing
Sy Me T25, measuring 1 acre situated &
Kothnur Village, Utrahalli Hobdl, Bengaluru
Siputh Taluk end bourded on
East by : Sri. Mundiswamy property, West by -
Sri. Srinivas ‘= property, Morth by : 5d.
Obanna's property, South by : Remanning
land purchased from Siddappa propearty.
Sd
M.B. SHANKARE GOWDA
ADVOCATERA, LLB
Mo, 8202, 1=l Floor, 27th Cross,

Cubbonpet Main Road.,

BAMGALORE-SE0002

Raoll Mo, KARME3TE8

Maob: 9845074243
Email shankaregoewdamidgrmall com
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ANGLO-FRENCH DRUGS & INDUSTRIES LTD

Registered Office: Plot No.4, Phase Il, Peenya Industrial Area, Peenya, Bangalore 560058
CIN: L24230KA1923PLC010205, Telephone: 080-23156757. E-mail: compliance@afdil.com, Website: www.afdil.com

EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 30TH SEPTEMBER, 2024

(Rs. in Lakhs)

Place : Bangalore
Date : November 07, 2024

Quarter Ended Nine Months Ended Year Ended
SI. Particulars 30.09.2024 | 30.06.2024 | 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024
No. (Un-Audited) | (Un-Audited) | (Un-Audited) | (Un-Audited) | (Un-Audited) (Audited)
1 | Total Income from operations 2049 2174 2915 4223 4899 | 9520
2 | Net Profit | (Loss) for the period (before Tax, 999 335 (270) 1,334 (795) | (1,229)
Exceptional and | or Extraordinary items)
3 | Net Profit | (Loss) for the period before Tax, 999 335 (270) 1,334 (795) | (1,229)
(after Exceptional and | or Extraordinary items)
4 | Net Profit | (Loss) for the period after tax 766 335 (684) 1,101 (1,209) (1,234)
(after Exceptional and | or Extraordinary items)
5 | Total Comprehensive Income for the period 759 332 (698) 1,091 (1,238) (1,262)
(Comprising Profit | (Loss) for the period (after
tax) and Other Comprehensive Income (after tax)
6 | Equity Share Capital (Face Value of Rs.10/- each) 113 123 123 113 1231 123
7 || Other Equity 16967
8 | Earnings per equity share (of Rs.10/- each) .
(1) Basic (Rs.) 68 27 (56) 97.70 (98) ! (99)
(2) Diluted (Rs.) 68 27 (56) 97.70 (98) | (99)
NOTES:

1. The ahove is an extract of the detailed format of Unaudited Financial Results for the quarter and half year ended September 30,2024, filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Financial Results
for the quarter ended September 30, 2024, are available on the Company’s Website www.afdil.com and Stock Exchange website (www.msei.in)

2. The Company has prepared Financial results in accordance with the companies (Indian Accounting Standards) Rules, 2015 prescribed under Section 133
of the Companies Act, 2013.

3 Buyback of shares: The Board of Directors of the Company in the meeting held on 29th July 2024 vide Resolution number 03, approved the buy back of
shares proposed by the Company at a rate of Rs 4000 per share. A total of 1,06,500 equity shares have been bought back by the company in the second
quarter of FY 2024-25 (Face value of Rs. 10 per share and Share Premium of Rs. 3990 per share). The total accepted value for such buyback is Rs.
42,60,00,000/-. and the total amount available for distribution after deduction of costs was Rs. 46,00,76,240/- The process of buyback concluded on
23rd of September 2024.

4 Figures of the previous periods have been regrouped | restated wherever necessary.

5 The above results have been reviewed by the statutory Auditors and Audit Committee and approved by the Board of Directors at their meetings held on
November 07, 2024.

By Order of the Board

for ANGLO-FRENCH DRUGS & INDUSTRIES LIMITED

Sd/- Company Secretary

For E-Aucthon procedine, phease contact Mis. C1 India Pul, Lid, Mr Prabakaran - 74182 817049,

For inspection of the property the intending bédders may contact the Branch Head, Repes Hame
Finance Limited, Bangalore Branch (Mow ARB Bangalbore)l on all working days batween
10am & §pom. Continct No 0041 233109 & 33412 63752,

Diate: 07.91.2024 Authorised Officer, Repce Home Financa Limited

FORM NO. 14

[See Regulation 33(2)]

By Regd.A/D, Dasti failing
which by publication.

OFFICE OF THE RECOVERY OFFICER - I/II
DEBTS RECOVERY TRIBUNAL BANGALORE (DRT 2)
4th Floor , Telephone House, Raj Bhavan Road,Bengaluru,Pincode - 560001.

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
DUE TO BANKS AND FINANCIAL INSTITUTIONS ACT, 1993 AND RULE 2
OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.
RC/271/2022

PUNJAB NATIONAL BANK
Versus

b MR G K BHARTA
1o,
(CHB) PUNJAB NATIONAL BANK, JP Nagar Branch, No 218, 9th Cross, 11
Phase, KSRTC Layout, Bangalore 560078.
CERTIFICATE
HOLDERS
(CD 1) MR GKBHARTA, S/O Gopal Bharta
Residing at Flat No G1 Patel Chinnappa Garudadari Abode Apartments No 81 Main
Dwarakanagar Banashankari 3rd Stage Bangalore 560085.
Also At: R/At No.776, 17th F, 3rd Main, 6th Cross, 6th Block, Koramangala
Bangalore-560095.
CERTIFICATE DEBTORS
This is to notify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
BENGALURU(DRT 2) in OA/648/2018 an amount of Rs 18322489 (Rupees One
Crore Eighty Three Lakhs Twenty Two Thousands Four Hundred Eighty Nine
Only) along with pendentellite and future interest @ 12% Compound Interest
Monthly w.e.f. 31/12/2018 and cost till realization has become due against you
(Jointly and severally/Fully/Limited).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of
Debts Due to Banks and Financial Institutions Act, 1993 and Rules there under.
3.You are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.
4. You are hereby ordered to appear before the undersigned within 15 days receipt of
this notice for further proceedings.
5.In addition to the sum aforesaid, you will also be liable to pay:
(a)Such interests as is payable for the period commencing immediately after this
notice of the certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other processes and all other proceedings taken for recovering the
amount due.
Given under my hand and the seal of the Tribunal, on this date: 12/08/2022.
Sd/-
RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL BANGALORE (DRT 2)

You are directed that the payment made, if any, b by the Certificate Debtor(s) be
credited to the consolidated account of all debts due in this case from the
Certificate Debtor(s) and the Recovery officer kept posted with the payment
position regularly.

The consolidated account so maintained will be subject to the verification of the
Recovery Officer. You are further directed to submit an up to date statement of the
total claim in respect of the above matter and full details of property particulars

wherefrom the recovery of the debt is to be made.
Note: Strike out whichever is not applicable...

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KONVERGE
HEALTHCARE PRIVATE LIMITED

RELEVANT PARTICULARS
1. |Name of corporate debtor KONVERGE HEALTHCARE PRIVATE LIMITED
2. |Date of incorporation of 05-12-2014

corporate debtor

3. | Authority under which corporate |[ROC-BENGALURU

debtor is incorporated / registered

4. |Corporate Identity No. / Limited |U24232KA2014PTC077624
Liability Identification No. of

corporate debtor

5. | Address of the registered office
and principal office (if any) of
corporate debtor

# 153, Sector-5, HSR Layout, Bangalore-
5601102

6. |Insolvency commencement date
in respect of corporate debtor

Order pronounced on: 06-11-2024
Order received on: 08-11-2024

7. |Estimated date of closure of 07-05-2025

insolvency resolution process

8. |Name and registration number of
the insolvency professional acting
as interim resolution professional

Kalpana Kamlesh Gandhi
IBBI/IPA-001/1IP-P-02635/2022-
2023/14164

9. |Address and e-mail of the
interim resolution professional,
as registered with the Board

Add: 302, Emperor, LT Road, Borivali(West),
Mumbai - 400092
Email ID: kalpanagandhica@gmail.com

Add: B-2/304, Dhan Vaibhav CHS, Jambli
Galli, Borivali (West), Mumbai - 400092
Email ID: cirp.konvergehealthcare@gmail.com

Address and e-mail to be used
for correspondence with the
interim resolution professional

10.

11.|Last date for submission of claims |[22-11-2024

12.|Classes of creditors, if any, under |Nil
clause (b) of sub-section (6A) of
section 21, ascertained by the

interim resolution professional

13.|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a

class (Three names for each class)

Not applicable

14.|(a) Relevant Forms and
(b) Details of authorized

representatives are available at:

Web link: https://ibbi.gov.in/

Physical Address: B-2/304, Dhan Vaibhav
CHS, Jambli Galli, Borivali (West),
Mumbeai - 400092

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Konverge
Healthcare Private Limited 06-11-2024 [mail received from NCLT on 08-11-2024].

The creditors of Konverge Healthcare Private Limited, are hereby called upon to
submit their claims with proof on or before 22-11-2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or
by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class {Nil}in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim : Kalpana Kamlesh Gandhi

Resolution Professional

Date and Place : 08-11-2024 at Mumbai

financialexp.epaprin

AN rom

L&T Finance Limited

Santacruz (East), Mumbai 400 098
CIN No.: L67120MH2008PLC181833
Branch office: Bangalore

Rules on this notice.

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

APPENDIX- IV-A [See proviso to rule 8 (6)] | Public Notice For E-Auction Cum Sale (Appendix — IV A) (Rule 8(6))

That pursuant to the approved resolution plan of the Reliance Home Finance Limited. (RHFL) by its Lenders in terms of RBI Circular
No. RBI/2018-19/ 203, DBR.No. BP. BC. 45/21.04. 048/2018-19 dated June 7, 2019 on Prudential Framework for Resolution of
Stressed Assets, the order of Hon'ble Supreme Court of India dated March 3, 2023 and the Special Resolution passed by the
Shareholders on March 25, 2023, RHFL has entered into the agreement to transfer its Business by way of a slump sale on a going
concern basis, to Reliance Commercial Finance Limited (Hereinafter referred to as “RCFL”) and whereas all the rights and liabilities
pertaining to the loan account (s) of the Borrower has/have also been transferred to RCFL.

Sale of Immovable property mortgaged to Authum Investment & Infrastructure Limited (*AllL") (Resulting Company pursuant the
demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) having
Corporate Office at The Ruby 11th Floor, North-West wing, Plot No.29, Senapati Bapat Marg, Dadar (west), Mumbai- 400028
and Branch Office at:-No 39, 30th cross Road Tilak Nagar Bannerghatta Road Bangalore- 560029 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter “Act”). Whereas the Authorized Officer
(“AQ”) of Authum Investment & Infrastructure Limited had taken the possession of the following property/ies pursuant to the notice
issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on “AS IS WHERE IS BASIS &
AS IS WHAT IS BASIS” for realization of Authum Investment & Infrastructure Limited dues, The Sale will be done by the undersigned
through e-auction platform provided at the website:www.bankeauctions.com.

Borrower(s) / Co-orrower(s) Demand Date of Physical |Reserve Price, Earnest
IGuarantor(s) Notice Date Possession Money Deposit / Bid
and Amount | Total Outstanding' Increment Amount
(Loan Alc No. RHHLBAN000044674 12.04.2023 03.09.2024 RS. 41,90,940/-
Branch : Bangalore & (RUPEES FORTY ONE
1. Mrs. Saraswathi. K W/O late Ramesh Ramu R/ANo0.003| Rs.25,47,980/- LAKHS NINETY THOUSAND
Creative Homes.Apartment 27/1, HMT LayoutR.T Nagar, (Rupees Total Outstandi NINE HUNDRED AND FORTY
Bangalore- 560032 Also At: Mrs. Saraswathi.K W/O of late twenty otal Vutstanding ONLY)
Ramesh Ramu No.59 New No 30 PID No 99-190-30 9th cross| ~ five lakhs As 06-11-2024
Manorayanapalya, RT Nagar, Post Bangalore- 560032. forty seven Rs. 32,65,661.00/- Earnest Money Deposit
2. Mrs. Saroja Mother of late Ramesh Ramu R/AN0.003| thousand nine | (Rupees thirty (EMD)
Creative Homes Apartments 27/1 HMT Layout R.T Nagar| hundredand |  two lakhs sixty Rs.4,19,094/- (Rupees four
Bangalore- 560032 Also At Mrs. Saroja Mother of Late | eighty Only)as | five thousand six | lakhs nineteen thousand
Ramesh Ramu No.59 New No 30 PID No 99-190-30 9th| on12th April | hundred and sixty nine hundred and forty)
cross Manorayanapalya, RT Nagar, Post Bangalore- 560032. 2023 one only) Bid Incremental
3. Master Harsha S/O late Ramesh Ramu, R/A No.003 Rs. 30,000/- (Rupees Thirty
Creative Homes Apartments  27/1 HMT Layout R.T Nagar Thousand only)
Bangalore- 560032 Also At Master Harsha S/o Late
Ramesh Ramu_No.59 New No 30 PID No 99-190-30 9|  SORTACT
cross Manorayanapalya, RT Nagar, Post Bangalore- 560032 MR. Shankar
4. Miss Layasara D/O Late Ramesh Ramu R/A No.003 PH-7§75596490
Creative Homes Apartments 27/1 HMT Layout R.T Nagar
Bangalore- 560032. Also At Miss Layasara D/O of late Manoj Arvind
Ramesh Ramu No.59 New No 30 PID No 99-190-30 9th 9538164084
cross Manorayanapalya, RT Nagar, Post Bangalore- 560032
5. Mr. Ramu Father of late Ramesh Ramu R/A No0.003
Creative Homes Apartments  27/1 HMT Layout R.T Nagar
Bangalore- 560032. Also At Mr. Ramu Father of Late
Ramesh Ramu No.59 New No 30 PID No 99-190-30 9th
cross Manorayanapalya, RT Nagar, Post Bangalore- 560032

Description Of The Immovable Property/ Secured Asset

: SCHEDULE A PROPERTY DESCRIPTION- All that piece and parcel
of the property bearing Khatha No.671, presently bearing new Municipal no-30, 9th B Cross Manorayanapalya Ward No.96 of BBMP,
HEBBAL Bangalore PID No 96-190-30 built up area of 400 sqft along with RCC Roof & Mosaq tiles measuring 640 square feet and
bounded as follows.East By: Site No. 57 western Related Property,West By:  Site No 56,North By : Site No 52, South By: Road

Date of Inspection-04th Dec 2024 Between 11:00 AM To

3:00 PM

EMD Last Date- 09th Dec 2024
till 5:00 PM

Date/ Time of E-Auction- 10thDec.
2024 11:00 hrs-13:00 hrs.

Mode Of Payment :- All payment shall be made by demand draft in favourof “Authum Investment & Infrastructure Limited” payable at
Bangalore or through RTGS/NEFT The accounts details are as follows: a) Name of the account:- Authum Investment & Infrastructure Limited
CHD A/c ,b) Name of the Bank:- HDFC Bank Ltd, c) Account No:-99999917071983, d) IFSC Code:-HDFC0001119

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE:-

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS". As such sale is without any
kind of warranties & indemnities.

2. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S C1 India Pvt
Ltd ,Plot No- 68, 3rd floor Sector 44 Gurgaon Haryana -122003 (Contact no. 7291981124,25,26 )Support Email - Support@
bankeauctions.com , Mr. Bhavik Pandya Mob. 8866682937. Email: Gujarat@c1india.com

3. For further details and queries, contact Authorised Officer: Mr. MANOJ ARAVIND - (Moh:9538164084/8553771125)

4. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account
pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the above-mentioned
date / place.
PLEASE REFER THE WEBSITE FOR DETAILED TERMS AND CONDITIONS (Use Code: 180745 and see the NIT Document)
(https://www.bankeauctions.com)

Place: BANGALORE

Date:09.11.2024

Authorized Officer

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom

@ L&T Finance

POSSESSION NOTICE

[Rule-8(1)]

Whereas the undersigned being the authorized officer of L&T Finance Holdings Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Housing
Finance Ltd. (under the Scheme of Amalgamation by way of merger by absorption approved by the NCI Mumbai as well as NCLT Kolkata, merged with L&T
Finance Limited w.e.f. 12th April, 2021 under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in
exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand notices calling
upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from the date of
receipt of the said notice together with furtherinterest and other charges from the date of demand notice till payment/realization. The Borrower/ Co-Borrowers/
Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the undersigned has
taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with rule 8 of the said

Date: 09.11.2024
Place: Bangalore

Loan Borrower/s/ o ) Demand Notice Date and Type
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken

H143402502 | 1. Rajeshwari K, All The Piece And Parcel Of Site No.568, Situated At West Of Chord | 23/07/2024 |Rs. 05.11.2024
21114747 & | 2. Karthick K., Road, lii Rd Stage Extention Measuring East To West 30 Sq Ft X North 1,50,23,591.93/- Symbolic
H143402502( 3. Green Wood To South 38 Ft, Totally Measuring 1140 Sq.ft, Ist Block, Bangalore As on 02/07/2024 Possession
21114747L | Furniture And Town, Property Coming Within The Limits Of Bomp Old Ward No-15
Interiors (through |And New Ward 100, Present Municipal Number 568, Pid No- 15-46-
Its Proprietor 568, Site Consists And Constructed Walls With Cement And Bricks, Red
Rajeshwari K) Axid Floor, Jungle Wwod Ddors And Windows, Rcc Roof, This House
Ground Floor Seven Sq Ft, Six And Half Sq Ft 1st Floor And Six And Half
Sq Ft Second Floor, House Consists Of Electricity, Water And Drinage
Conection And Bounded On:
IEast Site No.569
|West | Site No.567
[North | Private Property
|South Road.
H169260303| 1.prabhat Kumar, | Description of theimmovable property 09/07/2024 (Rs. 05.11.2024
21123004/ SCHEDULE -1 67,28,045.67/- Symbolic
H169260303 All the piece and parcel of the Property Address: Flat No. T8 — 1304 On As on 08/07/2024 Possession
21123004L The 13th Floor Of The Tower-8, Carpet Area Admeasuring About
75.74 Sq Mtrs, Cumulative Exclusive Balcony Area Of 3.05 Sq. Mtrs.,
And Super Built Up Area 111.81 Sg.mtrs., Along With 1 Covered
Parking Space(s) Bearing No. T8 — 1304, In The Building Known As
"purva Zenium", Which Is Constructed On The Property Bearing Sy
Nos. 132 (1) And (2), 133 (1), (2) And (3), 135 (1) And 136 (1), Situated
At Hosahalli Village, Jala Hobli, Bangalore North Taluk, Bangalore,
Karnataka, India—562157.

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
the date of demand notice till payment/realization.

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

.. . BENGAI URU



www varthabharati in

¢ wioridecy ¢ suoridacy ¢ Baen

LRGN0 T0H

9 adowof 2024

BamoU

epaper varthabharati_in

23003

VARTHABHARATHI KANNADA DAILY

S030ELO03 -

£ YouTube 2593235
Subsorine Rege
Jot [l asat a3

B30 227 dedoleeritn, Dedd

REGD NG: KABGW-1628/2024-26 RNI NO. KAR KAN/2008/21737

®Do5Ed 17 @ poiE 254

® zforideds ® :7ef T 4.00

12

83 8333, i e B BOBT edres
Z0RE BT ARV DT AFFRET

‘T3 ool TR SRS Iwt Dperot
mmamm 2T0 DLV

=T, R EE e = A
wemmh ol ..dzq..ﬁ :
Sxafsobrma’
e TR =oan sdemnd o

A am T —--h Qm
Arcae s T

Tomm fenn, X
S LLT, $5rT = ]
nodez o) Folor S Tzoe
=l et

T et e |
w-Foos dommns,

v

- -
2 ARTE Oa
e

e T
SOETEd ST

T - "

o] T v T

o ——

=S0Lmte o TRDn -.-m-.-ﬁw
Pl arrnsT ot

= = z:‘.*_ﬁ""‘ mﬁ
T‘ﬂﬁ‘f E:w.-aﬁ Pl A 3 ﬂﬁ
...J';-Es.?fﬁ—-"' s 2
=T =iy .,...n.
....'r,,. o !ﬁE’LL31 s*:n... -
e -“Er"*n prarn] 3 L Amots
= *r— ..:I;E..,:Jt': Seednom, ‘Boo
-Jﬁ_'-"ﬁx' ::3: =, miT Tpdnes

J--l:l.-h

-

U'\lb—ﬂ "--b" ‘"‘ﬂl

B :EHHL._ :‘.1;::-. ;._,_ :u"‘:.:sr
4

g [——
LEonls Xoaa s

=resEE AT
Lo .:.;-'::::' i ot

FoTh Laeirl

FRRR TS
200tk ..—}daﬁea’uﬁ

T -
mmg ]
sPEnbimad |
fncBod A '
::mﬁ;:-.tr— e
TEILEE '.';u.- '.;:)ﬁ.-"“
sondd monse &mm
==l ey d""-:g. ““.Eﬁ%
wainied 1--.-. L E‘yﬁaﬁt«_ﬂ
'.- - ﬁﬁm s e e
n-:n me.w.m -:n"'mﬁ

ﬁ:&am mEe ﬂ.&m
= ::..:n.-r. e Hedlor
w 2ans wdntscinh
SnEAd. I LR ERE
=Me =3 ;.fﬂ T ToTme0i,
TEheh m TRl
a...m.m.‘.‘.-qh SRaTho. S ool
satiy L3 Do sy Seols
250 moshTmeTh R,
BcldR0E, 23 E-E_E: 24

am... oz HUTS 5:3::'..*5:*,..&:
et h‘:ﬁu 5:‘-.3?1:. -'JG':;:.ﬁi.-.
FLmhe T
Sech gx,. s =i,

el e -m- :.im:a_,-.-..a» =
s mm s S s =T
sm _.r-&.:e*ﬁmd SbTly T

-ns:. 'n.-r.--.q.

'“’.‘.'. 2oty == *’L‘r Indem a:
:.:' =g m ‘;!" :%.Hﬁ :zé

Mf.m F,ca: oa. "x_: ..."i?;
b °uzanh ﬁua-*r_.:a,..u

— a
SIEE E‘_ﬁ..\:-rl.m..-ﬁ

53:{ SnBfscRmoimh Zhd

K — —
_"-Iq elatan] i T T d-'al:l--l

1 2200 337 0566 HFOD

oo, ATET, aeen
A0  2aces LIRS

Samod, =8 8.

3&";":\:,"* oo grogmoe 2R Sdnm ess el
Ennars 3:.= T oD TTET mm teg Thosd sk Ak
rmemnT woed fanir o oRE

st i 'l"'|'l"|--- 2wl

st

o 22

CRARISLTINS) &3, md—

SR e:sdracwri@ﬁ
0T TOWRN

m 2 S=F el bod shorseDa eusD0luds) wd
SH6T 33, B 38R e0BhR Mo sdred

RN 100 303N WHPT DT
200TLITE WOTBoND

EAT0C, .5 ENETRE oF 100 Satkine
BRT ol TR
nen Rwibam o oy wdaer,
Tod{dug sF)oh ST %
clmom Ltonzasd,
u'bau-un bt LT W"‘h‘l

s..“m! d&:uﬁm

-a-.-a-.—r W awe s

gl bl L bl IJ-'HHIm'-I

niw

oEn Ao =
1 -
== ZohE
i

e b 10

eI e nen

SO0 eTAT. Tas nmm :xhﬁj: mhesth
m .anm'-:" b-lkﬁ--?-?l "J'xk‘h.'i-""'..
15850 30 2= == _.‘55%.,5 s
TehT e '..-.-fb =

—“-'.J:r;“ s ::.LJ:: =

i e

.-.:T'I:G.-.- o -.-.:'L-.-:'F =B maaEad.

%? oo g‘&ﬁiﬁ i a-.-::&-':.- =i
s S ios wl Fekitacan
100%a 85T I0 -.-_--;"TI;L e Aainty

e E S o Lomincht gudemina o ) = :‘Sa?-‘,_;a i sno detemnd o SuEn wesk
L‘h:ﬂ# Emmimors a.tamﬁ:—‘ﬁ “**g:a:.ﬁ df-r:w" = o ma mz;é EEmisenTd ...éE.hE' :r-'ﬂ*"'ﬁ:c;:_ul
SommLnOnen eo E: 2800 17 T Sl 5*“*"@“@ ‘;'.":}E el sohrEiLan. S 220 S SED T
BREMLITTOT SOE wormd rnoy 100 2aad mERw m? mm TR ool e A :_r:,_-gm T »-g:,
OB deatl. :“:r-‘ LoD Dich modimEy BEnmaD SREZiEE imm q &F momEanay safrpms zid

et b e 2R
=oshad RaEn

BT YA

b STBomh SRTEIEY
i, ‘.‘}-";-':‘—3 .,.h:—:"'“ :..ﬁ...m" =1 .....um!::-;..
.r.az.mm—"ﬂ
s, uwg qiﬂe mrsinhe S0
2 s etk =0

R, £ R onanc.
SRR VRO, ROEERALT = YR
ol e .;—u‘zt.liﬂ:;_m" s e ;;}F":* i g -Lrgs“
Cree A —wod 3&:. Sxledn, :m e =te Smds :1
deto BraoT B Ciztad M-'wa-"‘r-a mromE =
shohd SRyt e Do oo T t!r'_-a

fes Ha-‘"“zd Som

3—.-‘

o sl wielennd 5%::'.:

DS FORG,E BSON FoSEBAT FYNY FoN=0 WY
23R SRER Bed: éeoz:;s 202,00 3T

2 '-?F.\-.ni-l:h-t_r e ﬁ__i
el medens nem ::L"#h.:::pa.

&

Epeami nel -*jf' asy Serds
ﬁ = "“* =nTmemEnen =D
mm *#t&af-m rar=tnd

.,..=,:,£ -mm

i;-l'\-l-r_,--l-hl} F I3 = E"'er'.t ==

Led
2017d Bfolct 150umh
e e bt gy a-'.:e:ea':sﬁ ;
.mma:..*:.:ra.:ﬁ::-‘;a::'— T homh el mhaw
mohmalkr A ...:n‘!@‘ TEIn

w%'dm

%.

'..-n- *Q-[U
ol 2

l 5 by o
Iu.--.n-'-

= SRR TIRE Tl varf = paenlauh =
a....-—.. terleon &t Al BLT wels S0l SterkE NoST
=rsad rmmnn unn "'.5' o5 Rt SRl DT S
neg a::".'! mnxaald e HED LT B R0hA b 28
== dmg'“' L At wshmnl D, a— e
sl el :m",..:m:b ‘*Szn 1023 Tt
23tems Lozt [0 SE=t%

MEEWMEEJ mﬂ;ﬁdm

DRVPFRO HBES

e, TR '“E‘g_ =EE TN =
=k =g dad .-.1 SO DoLRD iem Inam
T 2ATF) "'-':ﬁ" Sl LT ""'"'e..ﬁ.-

-:,-u-\.rﬂn.l.1 T
1 "E P f— -'-b —
el e b "\.M.-ull.-d- el

T e SSTRAT Temie

m:;.:m—'"f&ﬁcm?:—i:
| ..:.—& =
-

1 Jaqd fzzad ToEdohm
e -...m:'“*m N
::.r— = emg --«--3 5 shg thers, oot ooodls

— iy
-lln-i-! -lul--l!'II

—u.-

e B e =

Sad=ochd veescluthn g
bt by o :&..':-..:u.-
oot IETIETIHIT ETR a?x..":'.,....
!:-_x., SRACEmTnod ﬂ:zr'-

=dmsnred o

— -
3% Dom ToTERT Jims oAl
P

& S0rams) ToCEs TlatEs SOMmE

7.8 r"rr: B Sam 3 (33) =
momE B3 LR eetanie

e At L 3 L L T,

= U Iang oz

SRENSD Zarm muaod

TwBenT 201 SEe oo

ol
s Sdm

iy
-I-\.

=l ' o i 3 R

BEnd #ats  IEmomachm.
REINAED I8

(L]

s 20210 Frotor noded
ol seainmAg, = oo
Therdat R ORIT T ":‘.f!;..":.'{:

S

Fry = $atenm T o b ToED Fooreman. I BT R ﬂ&
coricd oD ﬂﬁwﬂﬂ .m: CliEmm nRis Sl - - =
" N ooy ] - vommiinik Lf mar g 28 TR I0 ROETT LmeRon
a:!:t..zm E— sl a:ﬂ:ﬁw =Til= <. L=
2 1§ Do :;!gf Rt iane o -:1..@. =H fndmn | S0 |ILcDE =ior _wnn moed SEde= z&mﬁzz
2210008 SRCE oty '..-:au ..t:=' =fscn =T .ﬁqxﬂmm HEdah Zods vk =E 5““ 5*-4'"
Fegs = wet e o o ey T daer nem, 3;‘:}‘11.-# e ma;,::'.u%.z "fa"“- =
5 Aocksn m. oy = ....'I‘-:sﬁh =. Had o

5
nE ERR, -...a;.:;; z“w’m-*““'a FLELGTE. 3
:'.-.n-:—*w zas#emai.::'.:

Emcty :3.‘:\.5
F

-

(21) =hah = nonf(20)

=ra maresT pr= e e

..l — mﬁ“ #ﬂmﬁ =5
;;.-.:'.:a-ex,:::p gg! Zud

HONE TNYTIF ATNT,AV0DT
BOF0, 3 nams DHRTON AT

19675 36136.'@? dt:i.g_ﬁ&&tﬁ RO €0 BRCLFF VOITON €8

Mo nspmse
sﬂnE

2axad, .8

ZiE T,

35 19677 3smray 4-30

z '-'*:aa:: :—5:'1.‘3445. =,

e mlo] n.a..;ﬁﬁy DENG@

_\AI'L

3

eaUBLandd -":ﬁfﬁ ﬁdxodnau

m*na' "*'M -'*..4::: n.a:d.-a:-aﬁ
thmz ..a::'..m ms...._ﬁ':.zd ey I LEmen

s woToim ¥ &ﬂek—-i-“m“d -**-m:asr m"ﬁaﬂm‘ E
-.;E;;,m : uaa.p:sﬁc; Nmmiwmmr Rnomuzrs, ﬂm
LEATMATIE mRmmemne mez mr“‘%:,n'a-* =x2en Sdbnnoss S =
=mond 2aTmh ";-“-“ IrmooTiems DARTs. mesTs i oo

.y i T Y -l- v 1 vl
mansmm T --.-L;-_ea Seiroa s 2 Y TN zmmmm %ﬁr&m
tc..c.ahu, wHam ;.5-;55 Zd= l..emﬂﬂ sems TenTE E-'Jm:fm LA SRI manismihm o
_—,,m,:: P Ay oL Sng, "“—'uach SO AL = mm: =COT, SEE, el

s T SR SR .‘:_::"Jef_':«é# = 2. e 'maﬁ ::::::%a,.:ﬁ T T f.d.ra SRR WD Somn I
PUTE I ARG TLCBT  gegmm 95 .ﬂLu Beaomd sy to dose Sleorh, (gt

Cyan Magenta

Black

nead,

TeTTUEEIE

E
—

Tl

S_—

R -..-d'a.-'..:q o=t o mh Emrlans S Shmarsat
= ol THE ;-..?.3; Hrﬁ.-ﬂeﬁ ur..:r.:mr et
SERTmEIE ST Rk men meelnmy,

smrghtirTmn DS

b= e A,L,"".F‘!_‘- ';‘-:;._F!'Eu

oan waEndos :::-1:: FE RN =
a*“;.m z?***em =T =m?.,5: Snmmemn
J.u—-. __—-L - ﬁ M "":I'IE:

RO WETD T oteiumar TRy 2o

o d DTt = 20240 a.,: = 152s0 22 TazmEy i )

zﬂ?:zf :.,:-u— wTTE W THmsRchE 9 REREE = % =ris T

:..&.'-'?‘L%’*_ b ’_:i"': s "'.x““ STRAIL. 3R ATITENEE
T ey e et h—ﬂ ..cazrﬁrﬁ Tnkod 20

=ocs p._m;-.':i** e f:-!nf"'- Zeoc
re— e
O =g

B

ST SBRO AWODJPHTIRY 200033
3 03RCTITHES RPTED zsaéw D028

Sbonald, B8 TR B ST
=m =3 == -.-',.?.h_....., Sty

== ua, E‘F! m 5;..-: = !‘:a*&._.
StdiEonny SaniEn
Hasid
B YoTED TS SRkl
il hd ﬂ&
SR o o A RIS
-..-&ﬂ."i“”"'“"‘ﬁf& e ST,
ﬂa{. sapa...,.. 3;.@:....-‘; = € e
=afiuT =S| ‘*3@"‘”‘;'_.. oo
A Tts b ia S
e weodosh moneom ==
:'—m..,- L’t%..ﬂ-"‘"“':r;&.é.‘:‘..
= ﬂ.-z:r;m. .Hnmum e
TR = S0 BRN mosimame ‘-mm =
=,:|:~:s.’:.:$ a*"* D0yl -'qam
uor crs 201978 wnche wimond
""3.- ‘--" ot ' B ials el l\..t....l.-:l! oh

E".‘.’EE—.—. FEET TRET ﬁ:'*ﬁ-fﬂ:

o I

-
— -
T -

=L

b:.u:: A, SRRU SRR
T, z el oy iy elatal s:u

E:L?E'E‘: : =ane Em o e

...m 3" T “ﬁm-

S0l Joaidog 20130 L1300l
—&ﬂ:ﬁ T Ron
3o, = umen %eer wnohd wrl oed
o =g Snmismi 20107 ST
el m:;.gm:r‘*-:..'rw rimchhiatot Fn
mw*‘w—-.:_ g ohilnemtleatomn Tommed
semel mhpoe Mdssd SROATAZL
1202 sard THET 2 290D = :..mﬂ
%#me.ﬂm '::..-.q.-"'r ..lar
u'.'ﬂ@‘ﬂ =t et i (e e al ] .-.-.-.’.-.'
=em.

Eamt Wt
-:ph\.\-l

S0, 0. el ot e,

0. Q. Tok3CDF Tk w meetanes

el ==

:wm"'“**'* mf_-,t?ﬂ.tw f:b.ﬂ
v memems e wemetael L

s
BT :s:r;‘.reﬂ..g.rﬁ =k o
Ml Lipemesd SREET Do sianm
tae, 201905 :ﬂe.mﬁm-.; s
nomind aﬂ !ﬂ:.ﬂe el v m—=nom
= _...LﬂE' .4..:-—-#‘ TR BRnOETE
*.:n:! feRmmhdl Somh ugtnE Somh
:.*:'M‘:::.:..m. T S RIETE &Y

AT o menes :::5

'.,l.-?-'.-.n}:?f

Looemnads :a:..,.a-i s, ;w-.b

201128 :.,."* ToLaThMt I oae 2armady whim 2 :;_Iﬂf-r.?.-.-' =% ==
== -:Lﬂ': :EF =e OCnTE) TUE TRINCT =D SR 3R =
f?:"'::g"ba-i-*"- oW, oo a23tom o IEE e ;f 20233 =280

.-.’.5 @fq". Elum-_n..-;.m.- oy .utn:-f"

R Z:J"‘ﬁ TR

2024 w3152 munl =F =
T *3::..“"-:3

bt

;== Yized e Lanist @0 ThE B
‘.lmm £ "“i“‘ = I mE dmbafic pridin ‘rL'sw.rn_..: smome wi
=ohrT m"‘ "*s.i...r.,""* Falaimal ..u?:.é***::_.h :rt:.—.-em Li=Ten
a;........ﬂ;:d'fr‘ T RTLET. "';;ﬁ Dt Fm
pet- £ T v e ol ITt=o = Ji=omd fasun :.'a;;:*:. =)
SN Sricke SRAan. 2020T 25 ph.- - e 5 i ="~‘.*..§1 E:n..

Tl mET S T ""‘1‘—?.‘! 3‘.*:..-..&-‘"
=1 = “**z:.ﬁnn z, .,; - el

""m..—-r'b:n;-"*:;a..u TEmaml T
—_——— ,-mr e -u-m.l--n a-..f:l-u

o mobrshe Zdaed Sade -;* e R 5-2....*.'2:5 orh =En
T 0210 .8 CaTh BN THN OF, S0.0.mmEE, o, ST F mADRE
Sund maliemd :'H:rs: E oA Dottms il o 'u;::u-': oo
LEsImutnn afirrEiel mis nFlmmyomImomdzamuiom

x 1\,.!1&?"‘ Tmhan S SEMEART
20Z10

E=2TT0E MRSl SR ﬁ:a a{"* oRE T =.:;; RS
SRS RN TR SAIWR TREE % ".‘.‘1&., R w=o rl" ook g
—'::s: :5::5""* .T:qu =) :r-:.'a;.. olmoirs dens, *"'=“=r5.1c-rt;:

_rt'v_um"-'ﬁ SE mancle oy -.-:z:;f e 2.d~‘:f-“*=ﬂmm;€

“_***'n.:t‘ -.:s. el ST SEacm vmEmEiTm.

deeer Belody LoTatoees ué.:lE'aES Zaws toaE wrddd %&mma St sodand Tid BT T oTend BAD
e, Sande m}ﬁg@uﬁmnmmﬂm cdmehtie w5 Fumeals RopioRes,

S

o® o



SJOIVE-2I003

varthabharafi.in epaper.varthabharati.in

WeNERTy | TR=RT, FmowWT* 9, 2024

TICTICTTOT BOELOW RDOIIVTWTH
TN T m@doiae? 38d

aé:_.l.—;.a&ﬂ, Gl nﬂhzﬂmwﬂa-
bz‘F‘ LrRdtEe el FEEE ’Eae,
sreacs e el deg e
Badlerimn 15 239 Btk =
sSrboEl Sidriad shheliaas
T, msED, arEirng Ledt
LarTosadamn .m'.;:baa;zﬂ:'.?u
aech Bnae aaa;a-,m:r m—ge v Lo

T wmaun ﬂﬁ“ﬁiaﬁ E{:in
ne b s g e HET L s.-m-"m;-‘
= wie g iz-’-l;r imsﬁ:tiaa’rmt :ffﬁlss-:-z'l’
;ﬁa: e .v...&- :‘am..-?c;:@rﬁbn. = s
:h:m.ﬁm

=it e ) r_,._; RS ST nEeER
L e T e zm%mzrﬂ.mﬂm; =
Bt e Rimede = SE00 a2

Homd 2o Boms sl mnbwwkﬂ

r.nﬂ&d m.uﬁmm
g ar e ﬂmﬂﬁ* ..-:a:»a..-m
Taiai | .q_hﬁ;’a—'\m-zm
- m-:a.tﬂ::s:r T g e e
= minens e wmbdial
;;EEs:n:;g main -."."'.JHEII..Z‘;I:C- B.F e
Soco 3o Relinca

soERdm i merue minteRorn, Rish
Stemom Lk 258 I @ =Rk
ot '!:"_""e:' TRV 1}:..-& e Eia:ﬁ-m%‘ i
smamEcn Erinnghg itmmee .’:5.‘1;_.-'
wEmand b m—.-ﬁ b= Mmééei
Al =g k=t e a—.rh..m e e e
SJE: NG B, Em‘iﬁ:, ;a;s&gﬁ-ug
m@ =T 't.mE.. sbizouliieak Lot rooks
*.:"‘*E';"a..- k‘ﬁ-u’l.—r"' Somh AwsoERgt
Nm

11k e

_hﬂ

= R E Ei‘:;i-lﬁg é&;ﬂuﬁ
:n;...":;xﬁ i.-‘rnaT-;.-"l Aechn Hed
S e R m.'”"!m..

Loais mEmw =he F:r.TL
"1:=_=E T Ty ,.n:é
—_9.-—‘& > ok o ‘m"*
'.u."'"a.]""' Bons 5.-;1.._.-::-

a‘*:mu En-ie-mﬂ '.'.:ﬁ—w:-...-unan mezmle
n::# uﬁ:ﬂ.wa Lital
mﬁﬂ""i‘ﬁ# Sumoln Hrgdt Swmo ShImn
SoAs it Soahah

HEm, mes o7

el ootk =E i m &
T

T deis ok Conten walne 208,
mOrwsss Houd o Zxbko ik
TR Bn FEokEnd e T6 e s Bl
i Erae DM etk
et

ReRT R oGP
WA MRSRERL: WARROW

=.1100%T wodes*
WRZNS Aeey

v B
L‘.;' :

esqio:bﬁ >0

Horitecs, K SariE ks Y=gt S8
= 11320 Liceh sans: Dt 20 mroe =zt

Sy e Eagai:-::.ag:ﬂg weSET m_gnv;'-
Eminy Ymmon s mﬁ:ﬁ:dﬁ

nﬁ.-..zl"";ﬁu

T T B
=

T ok Hato

HD:E-’..-E‘ oo gl h =L~ T T
:G':..mmc;; r.f;‘;‘&':‘ﬂ«w:, a;;é E FrErkiE
':r-*h;q LT ) mcis_r‘x_....a- 2 ST
S SR us Suods =i =, n=oxg
imEE -.,L..é =hacd Eqa:a.agﬁe’t& éz?:nt&é
] ...-dn..l:. Sﬁxudﬁ'd_w s:.:ﬁ'.!";& Eq.-:ﬂ._';"'j:t
At =E= dﬁc:‘-..z:
E-"JELEEU.;E:

mﬂmﬁamg teomhis Roderws di e
L, BehE UodET, e sk, St mnad
seboos et Atciml Qo EneE Feg

J'l

Lbﬂ-w Lotred e mmiahsr

'STTRE MO, ATTID
LOTNYRY 22TOTRIE #da’

Lortedy, 28 Smo W; Iy TRl
Bieeide mnr whe Ioars “"“‘ :;‘-.“:F:;EE T.lE‘-‘ﬁ.‘ph
=== -'h;-ﬂ_EiE f.'i‘.'.E'.A?.'L Z=xiEhnd =
=amcs mar il L..r-._.mﬁ— =R 1‘.&5?.&
H’.{."\UJEG !‘:-TM =i -o-Eﬁ_ a-o.-n.- [ uf"uﬁé
JEFE :‘d‘l-m.ﬂ.ﬁ 19."" HG.":E-C‘IE.‘.

TED, ...-..ﬁ';\‘.;_ ..é:ﬁ G e Do
Ei..-:ﬁ_mm LBoeam N vt g3/ RalthE
WL.'E%'J:‘-J WELELE =T ﬂhﬁm&mm ....-.n.
smcmrels RS MFm Cedatonass
5-—"..-9?: R R n ez LA J;ﬁ :..—Lzﬂ-mg
Seridas: '“_"EF‘-:'J'E%EG?:-.-..".E;.-, BEAND 147
RO ':5:.:55 Eerim T woabres Horer®
Lesnirean m@!r.g hémg WIET aeek
Stk

Htmmaft -Ifq.l’:l _.=-...G\'.‘1.1::~..- ﬁg‘;;-';-' s Aol
T ZSRetiTEies h-ﬂt-::.r.-’.‘. 151 miclolrie
ﬂﬂﬂ-n-_-s' Teriet ﬁﬁ.ﬁ‘m@ﬁﬁ"ﬁ"ﬂ.
d@."@ﬂl&! Jm:icf‘aﬁ rime u:ﬂl‘?;G
§3F LErw L somleDor wICEE Do
;....n\"..'.‘,m"lu. 220 smo: ﬁcrﬁc .mm =

ARSI SRR TR S Snane B EL
mm. u&ﬁ R a..-.-a:‘, S B meeE
== _,g a*aa‘ ik, i Baliris ::f“.-«nng" =oe
Lt Smd SmeeTe 90 sRares Sarkl
sftsEEaElle N, S iLH:. 3 soeclTi
F:.J.w: O, mte 155:‘ bi-"‘!ﬁ i a3
wedmetoeiges wtge hmﬂm S
Flmornd :ﬂuzmnr.:. ﬁu’d‘ BT CEel
AmEETTY #?a_:-_-ear_u mts 2l Dol
FRDE anElERn Snorks B oE Tohasy,
IEEDm ﬁmn‘:‘i?‘.& BT~ e T
AR, AR AT At Retenrd /e B
e selem Nulois sraicliad
&EF-V :‘-.lmrd- rit SHndm ks
s-:l:r'ﬁ&ia.. ST —E"«.#'E-hl.'.‘u qu..'.wrﬁa
:;;.uzﬂm'stzm mﬂ* uadts
:z:..r“-'?:-s; s Exmd E'Md:’ ‘....;_;é'cs.
%ap::mur"-—”jha:mmm's Emoddnen
d‘é.t_.rmE!:' Bl m—m:acp:g
HoTz TRk P Tmust Zauemg
Bl

=]

- cal
e

P ER AR FARALI MPRT DAL ADeT
dixharec sl See Sodne
S = jots witoT we
seacdias il s s

o, = 8 ol e
== s'::re:a—uél Splies i Ea =g

-.ﬁ-“.l"l T
Zems wWnmkarn _ifan afia BEwss, 2 is
u'c,_i:}_}? RLS smmomin 2m G EeEmEd wieeh
=1tmC imc ==h

ST aém.‘*;
Al R-!l:-:.n' e
=g dne sl Sod W,
B Shisoain shed sanles
EmEEER, a#.—,..- =l
ot s o

fmtieel Eal

e sl Tt )

21 fakd

PUBLIC NOTICE

This s I infzem the Genersl Putic sl
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Ny, Shakn MNeymouddn, residng of #53,
3ré Cross, Wechaibalta, Jaj Brarath Moo,
Menihisssnsgs Post, Bergalm 55000
intended fo Purchasa- o Schedoin Property
duserbest fuly bofow for valwebh sae
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al R Hureyng Riad, Ind Cress, Comee
T, Bancalum-RE00E

It any persas a= hining any st of
olbjeciion's for s proposed 3 Tansacton
Uy may b 3 Ebevty 1o lodge Whist e
priles song wilh dl nekeawn supporing
docemante, | oaey o e mdecsined
withn 0T (Saven) days [nm fhe das
of publicaion of fhis Molice, fling which my
et wil comolele e proposed sale coniract
oy willh executon of sbsoiue sels doad
Plesssa noi (hal o comalainls o piests n
fany fares sl be eninrtaned Ferasfiur

SCHEDULE OF THE PROPERTY

Al e e and Parcel al Northem
Poiony of e Residerdial Poopesty. fomming
Ground & First Fioor beanng Mg, 18, Cid ho
4, stugted ot 2 Crss Hulchicg Rosd
Cooke Town Bangaun, PID Mo S84
O Comparmion Division bo. 74, Now BB
Viwd e, £5, Manuttismanage. Bengiling
meddining oh e Emstem Sie 150 Feet
Wiesitim Sy 2311 Y2 Feel, Norhenn Sides 45
Feef gnd on [he Southem Sids 149 + 303
Feet, totaly massurng 80502 Square feet &
hounded as fofmes

Easl by: Privaln Froperty, West  by:
Privain Fropeny, North by. Poate Propecy
i on e, South by: Commen Pissage
andf tver Portion of IMe samne prapery

Sde.

SHAIK MAHABOOB, Avoese &
Mgy Pube, Gowommeon! ef India, #3020,
T8 M, Jed A Croms, HRER: Lyl 151
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Ot v 90 GR0 M, Dmte: QRA1/2024
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ACTIVE TIMES

Saturday 9 November 2024

[T To WHOMSOEVER IT MAY CONGERN
) This s o nfom the Ganeral Pl tht olowing shar corlfcat of BASF INDIA LTD. ravig i
thejoirt Regiered Offca The Captal, 1204-C, 120 Floor, Bandra Kiurla Corples, Bandra (E), Mumba.
1, Sk S0 o5 S o T4 Soma oot ot Nager G Ld, Toram g | | Vo,
PUBLIC NOTICE hembur Colony oim, rifc
PUBLICNOTICE R, s O LATE U D ARALRAKESH . PIIAB ik i o101 12009 v o Name of Folio No.|Gerioae|  pistincive Nos. | 3°: of
Notice is hereby given to the Public at large that, our Client, Mr. Arvindkumar | | NOTICE IS HEREBY GIVEN TO ALL concerned that my client RAJESH | | pis wife LATE ST MOHINI DHARAMPRAKASH PUNJABI aiso expired on 26042016 and | |2 e e
PAL, being the claimant that he alone is the only Surviving | | accordingly the said Shop was transferred to joint names of thei legal heirs sons namely (1) MR. | | 1. BADAMIBEN D
described inthe Schedule hereunder. Legal Herr fr Flat No. 1601, Bldg, No.5, Sunteck Maxx Worid 2, ituated af | VIAYDPUNIAR (2) V. ARESHD. PUNIAS, &) MR TARUN . PUNIABIby e socaly. MEHTA (Deceased) 368819 31
ANY person, body, indiidual, nsitution having any ciaim and/or objection n respect | [ viiiac iy Nolgaon €) Taka Vasar, Dist. Paighar 40120, (s That‘olowin 2 DAULATSINGH &
z;rueruang:e‘?sv::l:enr;lz‘ymv%a‘; g; ;:\‘-';h“;‘agszﬂﬁ:r“hfn::;;5:5;\2?;;‘72:;2,:‘;;29‘1;:‘3 the “Said Flat’ \os'/mlsphcaﬂ by my Cl\anl and same is not traceable inspite of repeated searches and m\manl M‘EHYA (Deceased)
. ease llon, : Snarge. 9 | [ FURTHER RADHESHYAM M. PAL (during s lfe fime) was the joint owners | | TRU
sasement, maintenance,nhertanc, testamentary dispdsilon o overviseor navng| | FURTHER BADHESHRAMIL FAL (Guting s 1 STy wae 1n2 ot owrers | | € 57 Wame of PO, o =) p——
in their custody any fille documents pertaining lo the premises descrived in the | | 2 75 P AR TR S0 e T ST N S REALTY LIMITED, by way of | | VG comp\aml with Chembur Police Staﬂon Mumba\ 71 bearmg Lost Report No. 130696-2024 | | No. olio No. |nos. istincive " |Shares
Schedule hereunder shall communicate the same at the address mentioned below Agreement {orﬂsals Gated 31-03.2021, duly registored under aoéurzsm YNO dated 29.10.2024. 1. DAULATSINGH B
ithin 14 days fom the publcation of s nois withthe documentary evidencs in e e s || oo inhertance, legacy, bequeat, transfer morigage, sle ien,charge,tust. maitance || WEHTA (Boceasod) 360114 -
o have boen waived andor abandoned and we will complete the proposed | | The deceased RADHESHYAM M. PAL 05.06-2024, in Mumbai, and - >
transaction. Objections raised after the completion of 14 days period shall not be | | the “Government of Maharashtra, Department of Health Municipal Corporation | | of this notice, otherwise claims if any received thereafter WI\I be considered as waived for all MEHTA (Deceased)
binding on us. of Greater Mumbai K East Ward" has issued Death Certificate Bearing i y
SCHEDULE OF PREMISES D: 4, , Date Turther in the matter for ransier of the said il I his name along wih his
FlatN . 4sq . 403| | of Issue of cerlficate 29-08-2024, without making any NOMINEE or WILL, | | brothersnameinthe concermed socityrecords & regstrs VL . T | [ Rt ord ot kit Lo 5. 101 e S s, omin
1 leaving behind his (1) PRABHAVATI RADHESHYAM PAL - Wite, (2) RAJESH | [ prage : Mumbai, ADVOCATE HiGh COURT, b
Manor at 13, . Ballard Pier | | RADHESHYAM PAL - Son, (3) ANIL RADHESHYAM PAL — Son & (4) SEEMA| L0020 | [ oot S Coteciels Narms of Logal Clamant
Scheme, A Ward No. 1783 42) 'S No. 103, Cadasira Survey No. 1865 of Fort & @ Daed : 09/11/2024. ‘Chembur Camp, Mumbal-400 07.

RADHESHYAM PAL- Daughter, s his only legal heirs and representatives on

andtlleattached o the sald Premises.
Dot B November, 2024 REKHA NAIR & ASSOCIATES
Advocates and Legal Consulans,

e Ofce o1, Flor, R Suldg, Vet Narran
wroom, Fourtain, Mumbal 400023

Email g o ot

of his death. Further my client states/confirm through this Public Notice that no

(Under the Bye-law No. 34)
The Form of Notice, Inviting Claims or Objections to the
transfer of the and the interest of the Deceased Member
in the Capital / Property of the Society.

PUBLIC NOTICE

Shri. Dinesh Sanjeeva Suvarna, a member of the
Shivshakti Complex A, B, C, D, E & F Wing Co-
operative Housing Society Ltd., having address at C
Wing and holding Flat No. 301, on 3rd Floor in the
building of the society died on 06/01/2024 without
making any nomination.

The society hereby invites claims and objections
from the heir or heirs or other clai

objectors to the transfer of the said shares and
interest of the deceased member in the capital /
property of the society within a period of 15 days from
the publication of the notice with copies of such
documents and other proof in support of his claims /
objections for transfer shares and interest of the
deceased member in the capital / property of the
society. If no claims / objections are received within
the period prescribed above, the society shall be free
to deal with the shares and interest of the

member in the capital / property of the society in such
manner as a provided under the bye-laws of the

society. The Claims / Objections, if any by
the society for transfer of shares and interest of the
deceased member in the capital / property of the
society shall be dealt with in the manner provided
under the bye-laws of the society. A copy of the
reglstered bye—laws of the somety is available for
the !

the souety between 10.00 a.m. to 3.00 p.m. from the
date of publication of the notice till the date of expiry of
its period.

Place : Ambernath

Date :- 09/11/2024

shakti Complex
A, B,C, D E&FWlngCHSLtd
(Secretary)

| Classes of reditors, if any, under dlause (o) [ Ni
of subssection (64) of secton 21, ascertained

, MRS. SWATI SUNIL SAWANT| KUBER UDYOG LIMITED
FURTHER lsgal heirs i.e., 1) PRABHAVATI RADHESHYAM PAL, (2) ANIL | fpaciting at B-702, Silver Residency, Address : Office No. 156, 15t Floor, Ragnuleela Mega Mal, Behind PmsarDspm Kandivaii sto. Mubel mnnsv
RADHESHYAM PAL, & right; Eml 6 e oz matom el sleruos com Phone o
K S e Vallabh  Nagar, LIC Colony, Borivali iy
title and interest in the said flatin favour of the other legal heir i.e., RAJESH (Wesl Mumba\~400103 Declare L51909MH1982PLC371203
RADHESHYAM PAL, by way of Family Release Deed dated 24-10-2024, and Statement of smndnlom Unuudlhd flmm(lnl lesuhs for the
13 +91- 9820138582 and_ Mr. SUNIL|
the same was ragisteredat Vasai 5l rgistered under doument N Vesai ey e exgired on Quarter Ended 30 Iembe Rlnlacs)
5-16858-2024, dated 24-10-2024. Dated 02/0812024 & She I8 the owner ] || 5% PARTICULARS Quarter E SixMonths Ended | Year Ended
Any personls who has/have any ciaim, ngm mle and interest i the said flat || ofemclo NoJ oA gt A 100!2020 0205 51032024
andori change, charge, lease, X Un-Audied
Slccassion orin any other marner whatsoever shouid mimate the same to the R oS T 0| 52| 108 zmo 23 %] 4548
undersigned within 15 days from the date of publication of this notice at the N A
address provided hereunder. In case no objection are received within the g 2 | Other lncome 000 005 206 005 641 nat
] e d MALB351CYMM159985 3 | Net Loss on fair value Changes - 504 - 43 - -
aforesaid lime, it shall be presumed that there no claimants (o the said flat and . ENGINENO: GLALIT0670 & | o Rovenae (021 T T e T e
for which | am the legal heir and | have | [| 5 | Expenses
oftransfer. i P
g | [P0 to transer above vendle ) Finance Cost 578 572 578 nst| 1 295
Adv. 6. C. Tiwari | [ % fer -1 pada, Net Loss on air vaue Changes 069 - - - -
A, LLB. PGDLL || It anybody having any objection or Employee Benefs Expense o 05| om 52| 1 312
Advocat High Court Mumbi | | iaims for the same, should contact at| Other Expenses. 321 286 386 614| 1181 2091
Shop No. 9, Vaihav Tower, | |RT.0 Kandarpada, Dahisar within Total Expenses 70,57 933 W42 | 16| 2488 4699
Shanti Park, Mira Road (E), Thane 401107 | |15 days. ProfitL And Tax (3-4) 007 628 | 252 634 522 981
FORM A 6 | Profit{Loss) Before Tax (5-0) o o2 252 634 52 sst
PUBLIC ANNOUNCEMENT PUBLIC NOTICE o Eose)Bofore Tex (59)
e i , the Original Share| (1) Curent Tax - - .
por 2016 Certifcate No. 1, bearing Distinctive Nos- 1 (2) Deferred Tax - - (0.80) -
) FORTHE ATTENTION OF THE CREDITORS OF KONVERGE HEALTHCARE PRIVATE LIMITED | f1o 5 for five shares of Rs. 50- ezch, in||| & | Profit/ (Loss) From Continuing Operations (7-8) 007 6.28 6.02 981
/ objector or RELEVANT PARTICULARS respect of Flat No. 1, Ground Floor,||( 9 | Profit/ (Loss) From Discontinuing Operations - - B
1. [ Name of corporate deblor imited | [Rajlaxmi C.H.S. Ltd, Plot No. 18, 19, 20, {| 10[ Tax Expense Of Discontinuing Operations - - - -
2. | Date of incorporation of corporale deblor | 05-12:201¢ Balguru Road, Deolali, Nashik-422401 ||| 11| Profit(Loss) From Discontinuing Operations
3. | Authority under which corporate debtor is | ROC-BENGALURU which is in the name of present co-owners, (After Tax) - - - -
incorporated/ registered i.. MR. SHAILESH G. GARACH, MR. NIRAV| 12| Profit (Loss) For The Period (9+12) 007 6.28 332 6.34 6,02 9.81
. GARACH & MR. MAYANK J. GARACH, || 13] Other Compreensive Income;
X No. 1 ;
4 [ Corporate Identity No. / Limited Liabilty | U24232KA2014PTCO77624 i e b o and mSpiced. R e Toat Wil ot B Reclssifed
~ — The said matter is also reported at Melad To ProfitOr Loss . . . .
5. | Address oftheregisered offce and principel £195, Setor HSR Layout Bangalore| (poiice Station, HMlad (Wes?), Mumbai (i) Income Tax Relating To Hems That Will
under Lost Report No.134769-2024, DLt Not Be Reclassified To Profit Or Loss. - . . .
6. | Insolvency dale in respect | Order 11202 08/112024, in the lost property register B () Hems That Wil Be Reclassified
of corporate debtor Orderreceivedon:08-11-2024 : To Profit Or Loss - - - .
7. | Estimated date of closure of insolvency | 07-05-2025 Now, | call upon any financial institution, (li) Income Tax Relating To ltems That
i person, legal heir having custody of the Wil Be Reclassified To Profit Or Loss - . . .
8. [ Name and registration number of the’ fion possession| he Period
insolvency professional acting as interim [ IBBI/IP IP-P- or having any claim,| l“-h"ﬂ 14-8) (Comwsms Profit (Loss)
i 14164 obection aganst e sidmendng sele || And Ot anptersis For The Period 007 6B | 3w X7 ) 931
15 aldup Eqity Share
9. Address and e-mal ofthe inenm resolution| 202 - A, Blue Diamond CHS Lig,| [fespect of the property, more particularly 2
professional, s registeredwith the Board | Chincholi Bunder Link Road Junction, | [described in the- schedule hereunder| (Face value of eqity shae s Rs.10-cach) 930 | 30| 30| 0| A0 | s
Malad West, Mumbai-400 064 written, by way of sale, exchange, Other Equity 253
Email mortgage, gift, trust, charges,||| 16| Earnings Per Equity Share
[to] Address and e-mail to be used for| Add:B-2/304, Dhan Vaohav CHS, Jamgk | |maintenance, inheritance, possession, (For Discontinued & Continuing Operations)
with the interim resolution vall Mumbal-. lease, lien or otherwise of whatsoever| Of Face Value Of Rs. 10 Each
professional EmaillD: nature s hereby requested to make the || 17| (%) Basc 000 01| o0 018|018 029
gmalloon | [same known' in wrting alonguitn|L 18.® pivet 000 018 | o010 018 018 029
in the office of | 5717 - Dt12024 :40"5:

2t Shop No. 17, Ground floor, Nirmala
C.H.S. Limited, Junction of Caesar Road | | 2

The above result have been prepared in accordance with the Companies (Indian Accounting Standards) Rules, 2015 (Ind AS),

and J.P. Road, Andheri (West), Mumbai-|
400058, within 15 days from the date of|

d Discl

2015in

3 The certificate of CFO in terms of Regulation 33 of SEBI (Listing

108.0n Operating Segment.

Form "Z"
[Sec sub rule (11(d-1) of rule 107]
Possession Notice for Immovable Property

Whereas the undersigned being the Recovery Officer of the The|
KANCHANGAURI MAHILA SAHAKARI PATPEDHI LTD.|
under the Maharashtra Co-operative Society Rules 1961 issued al
(Notice Dated 09/08/2024 calling upon the judgment debtor Mr.|
Vikram Ajit Kagade as below,

Notice dated 09/08/2024 A/c No. 1/172/8450, Demand Amt. Rs.|
34,29,562/- Mr. Vikram Ajit Kagade was issued a Demand notice to|
repay the amount mentioned in the Demand notice dated 09/08/2024|
being Rs. 34,29,562/~ (Rs. Thirty Four Lakhs, Twenty Nine Thousand,
Five Hundred Sixty Two Only) with date of receipt of the said notice
land the judgment debtor failed to repay the amount therefore]
undersigned has issued a notice for attachment dated 29/08/2024 and|
attached the property described herein below on 13/09/2024.

‘Whereas, I the Recovery Officer have issued the Demand Notice|
lbefore possession of Flat no.2, Ist Floor, "Jigal Co.op.Housing
Society", plot no.14, surve no.423, Bodhale Nagar, Nashik-Pune|
Road, Nashik, Tal-Nashik, Dist-Nashik. inter alia calling upon you|
o pay the sum of Rs. 34,29,562/- (Rs. Thirty Four Lakhs, Twenty|
Nine Thousand, Five Hundred Sixty Two Only) plus Further Interes|
& Other Charges as on attachment order date, but you failed and|
neglected 1o pay the said amount to the Recovery Officer of thef
Patpedhl till this date.

Whereas, 1 the Recovery Officer, Mr. Pratik Tukaram|
vekar on visited 11.00 a.m. on 30/10/2024 at Flat no.2, st Floor,|
I Co.op.Housing Society", plot no.14, surve no.423, Bodhale|
(Nagar, Nashik-Pune Road, Nashik, Tal-Nashik, Dist- Nashik., as|

ioned above Mr. Vikram Ajit Kagade is Absent at the Property|
and the Physical Possession of the Property not taken by me.

The judgment debtor having failed to repay the amount, notice is|
hereby given to the judgment debtor and the public in general that the|
undersigned has not taken possession of the property described herein|
below in exercise of powers conferred on him/her under rule 107
(11(d-1) of the Maharashtra Co-operative Society Rules 1961, as the|
Judgement Debtor Mr. Vikram Ajit Kagade is Absent, so I could not
taken possession of Flat no.2, st Floor, "Jigal Co.op.Housing|
Society", plot no.14, surve no.423, Bodhale Nagar, Nashik-Punc|
Road, Nashik, Tal-Nashik, Dist-Nashik.

The Judgment debtor in particular and the public in general are]
hereby cautioned not the deal with the Property and any dealings with|
the Property will be subject to the charge of the THE]|
KANCHANGAURI MAHILA SAHAKARI PATPEDHI LTD.|
With respect to account no. 1/172/8450, for an amount Rs. 34,29,562/-|
(Rs. Thirty Four Lakhs, Twenty Nine Thousand, Five Hundred|
Sixty Two Only) as on 30/09/2024 and further interest as on|
01/10/2024 plus surcharge thereon.

Description of the Immovable Property
Flat no.2, Ist Floor, "Jigal Co.op.Housing Society", plot no.14,
surve no.423, Bodhale Nagar, Nashik-Pune Road, Nashik, Tal-
Nashik, Dist-Nashik.

All that part and parcel of the property consisting of Flat no.2,|
1st Floor, "Jigal Co.op.Housing Society", plot no.14, surve no.423,
Bodhale Nagar, Nashik-Pune Road, Nashik, Tal-Nashik, Dist-|
(Nashik. Within the registration Tahsil Nashik and District Nashik,|
(Nashik Division, in the Registration District and Sub-District of
Nashik.

Date : 30/10/2024

sd-
Mr. Pratik Tukaram Nagvekar
Recovery Officer
(MCS Act, 1960 us. 156 & Rule 107 of 1961)

Attached to KANCHANGAURI MAHILA SAH. PATPEDHI LTD |

13 Nemes of '"W“"g:“"essm'y‘:z:’f;: Not Applicable publication of this notice, ailng which the
toactasAutorised Representa laim of such person, financial institution
inaclass( ; |

14.] (@) Relevant Forms and Weblink lbandoned or given up and the same shall

5 Tho Finanialrouls o thequartor ondd o 30° Stambor, 2024 havebeon subictt to 3 Linked Reviow” by e statutory

auditors of the Company. !

areavailable at: CHS Jambli Ga"l Ber\val\ (West),
Mumbi- 400092 Sd- o e Uovoc ey
Notce s hereby gven that e pany Law 3 MR. BHAVIK . SHAH Sd-
vesclton process of Priate L mal (Chetan Shinde)
received romNCLT on08-11-2024]. Advocate High Court, Mumba, Place: Mumbai M;n:giw Stectr
Pl Date: 09/11/2024] DIN: 06996605

ro0f on or before 22-11-2024
10,

Afinancialcreditor belonging to a class, as lsted against the entry No. 12, shal indicate s choice o

s authorsed representative ofthe dlass {NIjin Form CA.

Date and Place:08-11-202 at Mumbai

(CIN: L65990MH1984PLC033818, GST No.:27AAACG1540L1ZQ]
R-gm Office: 202, Shri Ramakrishna Chambers Plot No.67-8, Tps - Iv,
Linking Ruud‘ KMr{W) Mumbai City MH- 400051Emml ID
hitps:/wwvglifl.com/

NOTICE TO THE SHAREHOLDERS FOR EXTRA ORDINARY GENERAL MEETING
NOTICE is hereby given that the Exira Ordinary General Meeting (EGM) of the
‘Company wil be held on Monday, the 02ad December, 2024 at 12.00 Noon through
Physical Mode to transact the businesses as set out in the Notice of EGM, which is
being circulated for convening the EGM.

the Act, 2013 and the SEBI
(Listing Obiigations and Disclosure Requirements) Regulations, 2015, the EGM of
the Members of the Gompany will be held through Physical Mode. Notice of the EGM
along with the Explanatory Statement is being sent only by electronic mods to those

lbers whose e-mail addresses are registered with the Company/Depositories.
Members may note that the Notice of EGM and Explanatory Statement will also be
available on the Company's website - wwwglfl.com, website of the Stock Exchange
.. BSE Limited at https:/lwww.bseindiz.com/ and the EGM Notice is also available
on the website of CDSL (agency for providing the Remote e-voling facilly) i.e.
www.evotingindia.com. Members can attend and participate in the EGM through
Physical mode facilty only. The instructions for joining the EGM are provided in the
nolice of EGM. Members atierding the mesing Inrough Physical Mode shallbo
ofthe Companies

Act, 2013.

e Company i .

10 cast their votes on ll resolutions as set out in the Notice of EGM. Additionally, the
Gompany is providing the facility of voting through e-voting system during the EGM

(e-voting’).

Detailed procedure for remote e-voting/e=voting facilty is provided in the Notice of

EGM.

In Gase Member(s) have not registered their e-mail addresses with the Company/
Depositon

GOLDEN LEGAND LEASING AND FINANCE LIMITED

SPS§

SPS FINQUEST LIMITED

CIN: L67120MH1996PLC098051
Reglsteled Offlce R-514, 5th Floor, Rotunda Bul]dmg B S Marg, Fort, Mumbai 400001,

o.in,

FOR THE QUARTER HAI

Website:

D FINANCI
EAR ENDED 30TH SEPTEMBER, 2024

0.in, Phone : 022-22722488
RESULTS

(in Lakhs)

Quarter Ended

Half Year

ended Year Ended

Sr.

Particulars
No.

30.9.2024

30.6.2024

30.9.2023

30.9.2024 | 31.03.2024

Audited

1 | Total Income from Operations

268.03

209.44

287.99

477.47 833.23

2| Profit/(Loss) before Tax

204.18

170.71

226.67

374.89 155.23

3| Profit/(Loss) for the period

153.30

114.49

514.18

267.79 330.76

Total Comprehensive Income for the period

153.30

11449

514.18

267.79 330.40

5 | Paid-up equity share capital
(Face value of Rs.10 cach)

1,013.78

1,013.78

1,013.78

1,013.78 1,013.78

6 | Reserves (excluding Revaluation Reserve) as
shown in the Audited Balance Sheet of the
previous year

5279.72

5126.41

5,249.90

5,279.72 501192

7 | Earning Per Share (not annualised)

Notice and login details for e-voting.
a. For members holding shares in Physical mode ~ please provide necessary details

1. Basic:

like Folio N

PAN card), )by
omail to our RTA, Satellite Corporate Services Put. Ltd on their Email io:
L@ vahoo.co.n:

b. Members holding shares in Demat mode can get their Email ID registered by
contracting ihelr_respective Depository partiipant. or by email 1o

The EGI Notis wil be sent 0 e sna,enwm holding shares as on cut off for the
dispatch on their addresses
b coe The Becr ol iembar & Svre Tranelor Soss o e Company wil
remain closed from Tuesday 26th November, 2024 to Monday, Decermber 02, 2024.
(both days inclusive) for the purposo of the aforesaid Extraordinary General Mecting
and the cut-off dats for the maeing shall be Monday 25th November, 2024

2. Diluted:

151

Note:

8,2024. The Statutory Auditors have audited the above res

Asked Questions (AGS") and e-voting manual avalatle at ww: evoﬁnglnma‘com‘
under help section or write an email to helpdesk, call

1800 21 09911,
Al grievances connecid with he facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Gentral Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Ml Compounds,
N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting @cdslindia.com or call at tollfree no. 1800 21 09911.

By Order of the Board,
for GOLDEN LEGAND LEASING AND FINANCE LIMITED
Sdi-

Prisha J Behal
Company Secretary

Place: Mumbal
Date: 08" November, 2024

0.dn

Place: Mumbai
Date : 08/11/2024

ults.

For and on behalf of the Board of Directors

1 The unaudited financial results of the Company have been prepared in accordance with Indian Accounting Standards (“Ind AS”)
notified under Section 133 of the Companies Act, 2013 read with Companies (Indian Accounting Standards) Rules, 2015.

2 Theahove results were reviewed by the Audit Committee and approved by the Board of Directors at its meeting held onNovember

3 The aboveis an extract of the detailed format of Quarter ended Financial Results filed with the Stock Exchange under
33 of the SEBI (Listing and Other Disclosure Reguirements) Regulations, 2015, The full format of the Quarter ended
Financial Results are available on the Websites of the Websites of the Stock Exchange BSE Limited wwwbseindia.com and the

Managing Director DIN 03108620

For SPS Finquest Limited

Girish Tulshiram Jajoo

Publishedand Printed by Mr. Vijay Pandurang Chandwadkar onbehalfof M. S. Media & Publications Private Limited. Printed at print Somani Printing Press - GalaNo 3 &4, Amin Industrial Estate, Sonawala
Cross Raod no 2, Near Jawahar Nagar Fatak Bridge, Goregaon East. Mumbai 400063. and Published at A-502, Plot 239, RDP 6, A Wing, Kesar Plaza, near Charkop Market, Kandivali (W.), Mumbai-400 067.
Legal Advisor : Adv. Bhanudas Jagtap And MKS Legal Assocnates, Tel. : 022-20891276, 022-46007644/7718872559, 09833891888, 9833852111. Fax : 022-28682744 RNI No. MAHENG/2015/63060.
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Editor - D. N. Shinde
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PUBLIC NOTIC|
NOTICE Ts hereby given that the share|

certicate for 160 Equity Shares bearing
Folio No. R002205 Certicate Nos. 2020742
and distincive: nos. 6604101-6604260 of
Mahindia & Mahindra Lid standing in the
namefs) of ROSHANLAL GUPTA has been
lost or misled and the undersigned hashave
applied (0 the company (o issue duplicate
Certficate(s) for the said shares. Any person|
who has a claim in respect of th said shares
shouk Iodg suh clam wih e comnany at

U aren 3. gag werda’

PUBLIC NOTICE
Notice is hereby given lo the Public at large that, our Client, Mr. Arvindkumar

Mee diois i s v fafaes
[ Hawa LBSQSI)MMQBJPLCMMB foEl 4. : 27AAACG1540L12Q ]
. g0~ zr5w ¥, feifdm 2, mm (w.),

Es

g, 72,00 @1, ol stife AT faatta ww T e

gt g v i sk @, A e e @ () @ f, 02.43.200
earon g ffin

Bumer Wumbal 40000 wiin 15 ey fom
this date else the company wil proceed to
issue duplcate Certficate(s).

Namels) of Shareholder(s)
24 Mahesh Chand

Woogo3. feT Fed 1, W T ot
0R/0¢/R0R% TS TR FT AT

MODEL: GRAND [ 10 NIOS
REG NO: MH47AY3105
CHASIS NO. MALB351CYMM 159985
ENGINE NO: GALALM738870
e T e, S e A il
3T SO AT T S|
RT.0. FigTarer, afeww 7% 3w e
oTE. ST FOIA A A S|
[t 2 fearaar s R.T.0. TR,
afed® Mumbai ¥ T T

FAAE G T A F T .

ANY person, body, individual, institution having any claim and/or objection in respect
of or against or relating 1o or touching upon the Premises described in the Schedule
hereunder written by way of sale, lease, lien, morigage, charge, encumbrance, aift
easement, mainenance, inheritance, testamentary disposition or otherwise or having
in their custody any tifle documents pertaining (0 the premises described in the
Schedule hereunder shall communicate the same at the address mentioned below
within 14 days from the publication of this natice with the documentary evidence in
if

have been waived and/or abandoned and we will complete the proposed
transaction. Objections raised aiter the completion of 14 days period shall not be
binding on us.
ES

HEDULE OF PRE!
454,

PUBLIC NOTICE

Smt. KANIKA DIBAKAR MEDDA & DIBAKAR)
IMEDDA, 2 Member (jointly) ofthe Gaurav Gy
£/5 and /6 Go-operative Housing Saciey Lt
naving ut, Mira Road,
Thang 401107 and holding fat No. E-6/ 206 n
the buicing of the society, died on 29.09.2014
& on 15.11.2016, respectively, without|
making any nomination. Now the legal hers
nave submited the Applicaton to ransfer the
membership.

i objection:
from the heir or heirs or other ciaimants/
objector or objectors to the transfer of the said|

in the capital / property of the society within |
period of 15 days from the publication of tis
notice, with copies of such documents and|
ther theirclams
/ abjections for ransfer of shares and interes|
of (he deceased member in the capilal/
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. s Is to nform the General Public that following share ceriica . baving it R A datern: hitpsi/Abbgov.
period prescribed above, the society shall e Rogroad Gltee The Coprl, 1204 13 P, Bty Kot Complo, B . Wumwas ®) aftrgn SR T -3/ 30v, 07 v wieke,, e
free to deal with the shares and interest of the Maharashtra, 400051 efire e A v e, s (3.), WS s, GeE-v0008y.
Pproperty of} Sr. Name of No. of o e

the society in such manner as is provided No. Folio No. | Distincive Nos. |10 Of | - [ a1 ? ol ‘":f“ "‘;;;‘;’g:jw Fradnon o wﬁ‘“‘&; e
under the bye-{aws ofthe society. 1. BADAMIBEN D (ff’fy h fr — T
The cl i 3 - e
‘h'zl:lsulr‘?s/ ‘objections, if any, received by the| MEHTA (Deceased) YR ey A o, e i e o g

1 ﬁ:ﬁﬁ‘:—m‘:‘i’:’;‘: .40 HE G TR S 30 SRS P 22.29.209 W A1 wa,
the society shall be dealt wih in the manner] _ s st I T A g T W T, Ao S e
provided under the bye-laws of the soclety. :;-_ Name of JGerificate]  pistincive Nos. ;'3':; TR @ R 7 T T R SR, 2T e e F H .
A copy of the registered bye-laws of the S DAULATSINGH B i 5. 12 i v s et e e i vl s (e ) s
Society is avaiable for inspection by the MEHTA (Doceased) 369114 31 s s e AT At . 3 F g 3509 A S i) v
claimants/ objectors, with the Secretary of the s meo e
society betwieen 11 AM. 0 01 2. BADAMIBEN D pik . .
dete of publcation o th notce tlth date of MEHTA (Deceased) =
expiry of its period. P

i famrn:
For and on behal of e 0¢.28.202%, 5§
The Gaurav Cily E/5 and E/6 Co-0p. s
Housing Society L4 frocesao ssua Dupkcre Shar Corcare:
St- Chairman) Secretary ATSiNCH) Hind Commerce Limited

-

— CIN: L51900MH1984PLC085440

St Al
ﬁMmmmmﬁﬁme I

Regd, Off: 307, Arun Chambers, Tardeo Road, Mumbai - 400 034,
Tel No. +91-22-4050 0100 website: www:hindcommerce.com
email id: investor@hindcommerce.com
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EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR
THE QUARTER ENDED 30TH SEPTEMBER 2024
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Certificate No. 1, bearing Distinctive Nos- 1

Place : Mumbai

UMESH LAHOTI
Date : November 07, 2024 MANAGING DIRECTOR (DIN 00361216)

For Hind Commerce Limited

105 for five shares of Rs. 50~ each, in
respect of Flat No. 1, Ground Floor,
Rajlaxmi GH.S. Ltd, Plot No. 18, 19, 20,
Balguru Road, Deolali, Nashik-422401
which is n the name of present co-owners|
.. MR. SHAILESH 6. GARACH, MR. NIRAV/

BSEL Algo Limited
(Fomery BSEL ifashuctre Really Limted)
CIN : L24110GJ1984PLC007301
Regd. Office : 737, 7th Floor, The Bombay Oil Seeds & Oil Exchange Premises Coop Soc.
The Commodty Excrange, PotNo 2., Secor 194 Vesh, N Nurca- 400 o
Tel.:

@gmailcom, Website: wiw.bsel.com

J. GARACH & MR, MAYANK J, GARACH,|

which have been lost and misplaced.
 The said matter is also reported at Malad
Police Station, Malad (West), Mumbai

s,
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xcept per shares d:

CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
HALF YEAR ENDED SEPTEMBER 30, 2024
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REE B, 0¥ F M. wwwl R respect of the property, more particularly| before tax (after exceptional items)
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?mv sty i, 49§ e atd| written, by way of sale, exchange, after tax (after exceptional items)
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abandoned or given up and the same shalll
notbe entertained lhereai ter.

MR, BHAVIK S. SHAH

B. Com.
Advocate High Court Mumbai.
Place: Mumbai Date: 09 11/2024)

Note:

the)
SEBI (Listing Oblgations and Disciosure Requirements) Regulatons, 2015, The full forma of the Quarterly Financial Resuls ae.

For BSEL Algo Limited
Sd-

Santosh Tambe
Place : Navi Mumbai Chairman & Managing Director
Dated : November 07, 2024 09668177
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